IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

O.A. 745 OF 1997

Dated, the B8th March, '99.

BETWEEN 3

1. N.a. Murthy 5, F, Mohanarao

2 J.Guruvuiu ' 6. 8. Krishna
3. S. Ramarao 7+ 5. Satvanaravana

4, I, Apparaoc

ese Applicants
AND

1. Union of Indla, rep. Dy its Secretary,
Ministry of Defence, New Delhi,

2. Chief of Staff, Haval Headquarters,
New Delhi.

3. Flag Officer Commanding in Chief,
Eastern Naval Command, Naval Base,
Vigakhapatnam.

4, Chief. 8taff Officer (P&A),

Eastern Naval Command, Naval Base,
Visakhapatnam, ‘

... Respondents.

COUNSELS

For the Applicants sMr P B, Vijaya Kumar
For the Respondents sMr. V. Vinod Kumar
CORAM:

THE HON'BLE MR, R. RANGARAJAN, MEMBER {(ADMINY

THE HON'BLE MR. B.S. JAI PARAMESHWAR, MEMBIR (JUDL}
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ORDER
(PER: HON'BLE MR. R4 RANGARAJAN, MEMBER (ADMIN)

1. Hearé Mr, P.,B. Vijaya Kumar, Learred Ceunsel fer the
applicant and Mr. V., Vined Kumar, Learned Standing Ceunsel fer
the respendents,

2. There are 7 applicamts in this 0.A. They submit that
they were imitiglly appeinted en casuval basis due te excigencies
of service when regular vacancies were net available, Subsequent
when regular vacsncies arese, the casual empleyees, including

f

the applicamta,were regularised against the sanctiened pests.,

3. Thesetcasual empleyees, whe were regularised as abov;

appreached varieus Benches ef this Tribural fer ceunting

the casual service alse as regular service, Bembay Bench ef
this Tribunal er 21,6,91 in 0,A.306/88 and en 24/25,8,89

in OAs 516 anrd 732 ef 1988 directed the respsndents fer ceunting
the casval sarvice tewarés regular service ef the gpplicants.
The Bembay Bench ef this Tribural had aslse directed that
gsimilarly situated empleyvees may be extended similar benefits.
In pursuamce'to the abeve directien, the respenderts issued
letters fer extending similar benefits te Nen-Imdustrial Nene
Patitieners ef Gevernment of India, Ministry ef Defence letter
Ne .CP(SC)}4834/Ceurt Case/NH()/1375/20171/D(N-11) dated 26.6,95,
The respenéents further submit that ih'pﬁrsnamce te the said
letter all the applicants have been extended the menatary
benefits accrued thereo;jgzve since been paid. Hewever, net
satisfied with the abovq,the applicants were pressing fer

ceunting their service rendered ir Naval {(Russign) Hestel,

N )
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itheir engagement.
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The respendents submit that the gpplicants failed te suppert
their gverments with decumentary presf. _
4, This O.A. i1z filed praying fer a hirection te the
‘respendents te regulgrise the.. services eof the applicants herein
with effect frem the date of iritial engagement by taking inte
rendered
consideratien the service/unéder Russian/Naval Hestel fer all
purpeses with all censeguential and attendent benefit§_including
Pensienary benefit%,by nullifying the decisien under reference
Ne.277/3 @t, 12.10.9%, whereby it is stated that the services
rendered by the applicants against lecal arrangements de net
ceunt fer regular service.
5. The respendents iR para 4 ef the reply seem te suggest
that the applicarts have net preduced prewer decuments as having
been engaged as Casual empleyees in the respendents' Russian
Naval Hestel egrlier te the dates mentiened in page 4 of the
reply, The respendents submit that they are ready te censider
the representgtiens ef the gpplicants if they are supperted with
the decumentary preef that theyv have werked in Russian Hestel
ahd Seviet Establishment gna that they had wyrked ag casual
empleyees and pald frem Gevernment Furds.,
6. The learned ceunsel fer the gpplicants preduced a letter
sddressed te the first applicant herein wherefrem it is seen that
the spplicant was engaged in the Naval Hestel s casual smpleyvee
and psiéd frem the Cevernment revenue, He further submits .” _.that
i

there weres preeofs ef casval emplevees whe were aopeinted and that

seme of them were sent te the Navagl Hestel and that the applicant

[47]

herein were thewmselses sent to the Naval Hostel at that time.

Hence, the applicants submit that they cannot be deprived of

of the casual service rendered by them right from the date of
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7. From the above, it is evident that the respondents are

|
ready to reconsider the issue if the applicants submit detailed

representations with documentary proof thereon. The learned l

Counsel for the applicants submit that the applicants will i
submit their representations with proof thereon very shortly.
1f such representations are feceived from the applicants,
within a period of 3 pohths from the date of receipt of a cOPYy L
of this order, those representations should be disposed off by

the respondents in accordance with the La@génggjééﬁéidéxihg
the @2gims=of-the applicants and also checking the files if

available with the respondent authorities,
3. The representations received from the applicants shcould
be disposed off within 3 montsb from the date of receipt of the

-
same,

g

o

If the applicants request for personal hearing they

should be given personal hearing before disposal of their

representations.,

1D.

The 0.A. is ordered accordingly leaving the parties to
bear their own costs.

—~®/.S. JAI PARAMESHWAR)

(R. RANGARAJAN)
MEMBER (J) : MEMBER (A) i :
f\Y . N
] — Dated, the 8th  March, '99, fhmﬁﬁ ~,\“ﬂ
t Dictated in Open Court. T4
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